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and in the States continues to make efforts 
to reduce work £toppales through ' preven-
tive mediation, conciliation, adjudica.tion 
ard arbitution. During 1984, out of 9,184 
disputes referred to the Central Industrial 
Relations Machinery, 7 ,Its 3 disputes 
were resolved, 4,011 cases in pre-conci-
liatioo proceedinls and the remaining 
tbrough cenciliation and reference for ad-
judication. 

(b) During 1985 (January-July), out 
of 280 strik-es reported to the Labour 
Relations Monitoring Unit in the Ministry 
of Labour, 216 strikes were resolved 
following the intervention of the Industrial 
Relations Machinery. 

(c) According to information received 
in the Labour Relations MODitoring Unit, 
as on 1.8.1985, 49 strikes in establish· 
lIlents employing more than 100 workers 
were continuing for more than a month. 

(d) According to informat ion received 
in the Labour Bureau, number of mandays 
lost during the year ending 31st March, 
198 S is 46.65 million. Information on 
financi~ 1 Joss suffered by Government 
due to loss of mandays 18 not maintained. 

Import of Fertilizers 

3101. SHRI K. PRADHANI Will 
the Minister of AGRICUL TURB AND 
RURAL DEVELOPMENT be pleased to 
state: 

(a) the total tonnege of fertilizers im-
portc:d durina tho last three years, (year .. 
wise) ; 

(b) whether it is a fact that the price 
of imported fcrt ili.leri has been cheaper 
than the average retention price of iudi .. 
I eDOUS forti liz erSt 

(0) whether tbe averale retention 
price of some of the recentJy commlSSlon-
ed plants is abnormally biah; aDd 

(d) if so, whether Government propose 
to increase the import of ferlilizen in 
ViOW' of tbo abov. "'''001 7 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF RURAL DEVELOP-
MENT (SHRl CHANDULAL CHANDkA-
KAR): (a) The quantity of fertiJizets 
imported durinl& the last three years is 
given below: 

Years 

1982·83 

1983-84 

1984·85 

Total Nutrients 
Oath tono es) 

11.32 

13.55 

36.24 

(b) The delevircd cost of iudigenous 
fertililers was lower than that the impor-
ted fertilizers including their cost of unJoa. 
ding, bagging, transi/ortation and handling, 
till 1981·R2. However, since 1982-83, 
the delivered cost of indigenous fertilizers 
has been higher than the imported fertili-
zers, due to increase in input costs as 
well as capital cost of the new:y commi-
ssioned indigenous fert ilizer plants. 

(c) The average ret ention price of 
some of the recently commissioned plants 
is higher than tha t of earlier plants maloly 
because of higher capital costs. 

(d) The quantities of fertilizers to be 
imported in a year shaJl continue to be 
governed by the projected d~mand of 
fert ilizers in the country and treods of 
its indigenous protection. 

Ratio of Jel'Y and free saJe Sugar 

3102. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether at present (he ratio fixed 
between levy and free sal e sugar is 60:40; 

€b) whether over the years tbis Ratio 
has not been adhered to strictly; 

(c) if so, the variat ions durinl the 
I{,st three years, year-wise; and 

(d) the impact of the8e variationl oD 
~b •• took pgsitiou of aupr ? 



AUOUST ! 2, J'a~ 

TltE MINISTER. OF PooD AND 
CIVIL SlTPPLIES (KAO BtRENDRA 
SIN 0 H.) : (a) No, Sit. Tbe present 
ratio between levy and freesale &Uaar is 
65:35 of the production durin. the seaSOll. 

(b) and (c) Under the incentive Scheme, 
new sugar factories and expansion factories 
are given the bcnetitof hi&her free Fale quota 
thereby increasing tho freesale entitlement 
and reducin& the levy entitlement of such 
factOries. Such conversion of I evY sugar 
as free sale is about 4 to 5 % of total 
production, in each of the lalt 3 ~easons. 

(d) As a result of higher freesale re-
leases given to the incentive and expansion 
factories, tbe freesa)e availability incn;as· 
ed to that extent with corresponding redu-
ction in the levy availability of sUS'lr dur-
in. the season. 

Clamge In ProportioD of Levy Quota 
of Supr 

3103. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether Government are consider-
ing a change in' the proportion of levy 
quota of sugar or to raise the levy price 
in order to belp proper planning for tho 
survival of the sugar industry; 

(b) whether costin, of levy priee was 
on tbo basis of statutory cane prices and 
tbis does not retlect the actual costs; 

(c) whether nearly two-third of the 
BUlar industry is sick; and 

(d) if 80, Go\' ernment's reaction 
thereto? 

THE MINISTER OF FOOD AND 
CiVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) At present no such proposals 
arc under the cosideration of the Oovera-
mente 

(b) 'the ex.factory prices or J ev)' SUlar 
are determined under the Itatutory pro-
vilion. ot Section 3(lC) of the Bssential 
C::ol1ll1loditiM Act, 19"". which inter-alia 
.tiputatos tble till minimum ftltut." 

sugarcane price should be tak~n iuto' 
nccount in filtin. the levy 'Price. The 
actuaJ cost of production depends upon 
tbe cane price aettally paid by each faet. 
ory. 

(c) and (d) 1 he sugar industry. beina 
a seasonal industry which is subject ed to 
fluctuations on a number of factors includ-
ing agro·climatic factors, pan;mcteu for 
quantifying sickress in tbe industry con-
cretly have not evolved. However, on a 
quick survey made by the Government, 
107 sugar mil1s out of a total of 3'6 
factories installed in the countrY have 
been found to be technicaJly weak. 

Apart from taking over tho: manage-
ment of weak sugar units by the concern. 
ed State Oovelnments under various 
Acts, the Sugar Development Fund and 
the Soft Loan Scheme run by the Indus-
trial Finance Corporation of India and 
the Industrial D e'/cIopment Bank of India 
is meant for modernisation and rehabili. 
tation of such technically weak mills,. to 
make them viable and strong. The COn(,;ern .. 
ed State Governments as welJ as such 
technically weak mills, should therefore, 
take advantage of tbe assistance available 
under the Sugar Development Fund and 
the Soft Loan Scheme. 

Transport SYstem in tbe 80untry 

3104. SHRI B.V. DESAI: Will the 
Minister of WORKS AND HOUSING be 
pleased to state: 

(a) whether Government are in favour 
of both International as!)jstance and dome-
stic financing to assist lrC:l.nsport system 
as a whole instead of private and corpo-
rate sectors; 

(b) whether it is a fact that aft Intet-
national gathedna was cnlted to diFCUIt 
integrated urban transport; 

(c) whether the main thrust of tbe 
conf .... nce was to identify action to be 
taken and prior ity to be tiMed in IOtviDI 
transport Pfob!em ; 

(d) whether Oovernment are "on51. 
derinl to act the roreian aid fot tt ... .,ot1 
1)'lt em iD the ~outttry: and 




